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Counsel for the applicant : Mr. N. C. Verma 

Heard. Admit, Issáe noticós to the 

respondents to file written statement within two 

weeks. Rejoinder, if any, may be filed within a week 

thereafter. Requisites to be filed immediately. 

In the meanwhile, the espondeit-are 
k(G4- & 

directed to continue the alicant,who are 

Seasonal Khalasjs appointed by order dated 6.6.1996, 

~~I nnexure-l)of Middle Ganga Division-.4, Patna for 

a period of 14 days, In the meanwhile, the respondents 

may file shcoause as to why interim order as prayed 

by the applicants be not made absolute. 

List this case on 9.10.1996 for hearing on 

stay matter. 

(rcei ) Member ) - 

( V,N,Mehrotra 
VjceChajrman 

	

%2/09.10.96 	 Counsel for the applicant : None. 

Counsel for the respondents : Shri M.P.Dixit. 

f

c 

	

	 Shri M.p.ixit, appearing on behalf of 
Shri Lalit Kishore, Adcil, Standing Counsel, prays for 

	

-I AIM - 
-3~,time for filing W/s. Prayer aliOødd. 

1z P-q3 	 2. 	List bhl$ case on 30.1P.1996 for hearing 
tj1 	

on stay matter. 

3. 	Interim order as passed earlier shall 

ft4()-9 	conti e to operate till the next date. 

I 

so. 	 (D.P 	yastha) 	 (K.D.Saha) 
Member () 	 Membe.r (A) 



None 
3/30. 10. 1996 	Counsel for the applicant : 

Mr.M.P.Dixit, proxy counsel for Mr.f 

Lalit Kishore, Additional Standing Counsel 

submits that W/s is being filed during the 

course of the day. List this case for hearing 

1) 	 on 24.1.1996. ' 

Interim order as passed earlier shall 

contirnie till the next date. 
I 

(.D.Pur'iyastha ) . 	 ( KD.Saha ) 
MPS 	 Member (J) 	 Member (A) 

4~A 
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Counsel for the applicant : Mr. N.C. Verma 

Counsel for the respondents $ M.La).it Kisbore 

Heard Shri La].4it Kishore,Additional Standit 

Counsel. He draws our attetjon that the applicants who 

are appointed a  Seasonal Khalisis by order dte'd 6.6.1996 

(Annexure-1) of Yxi&dld Ganga DiviSionr4, Patnawove allowed 

to continue for a  period of A months i.e. upto 31.10. 1996. 

He further submits that the case came up for hearing n 

30.10.1996 and was adjourned to 24.12. 1996 for hearing 

,interirn,order as passed earlier shall conttthue till the 

next dat..  This might createf some confusion. He further 

submits that the interim order with regard to continuance 

of. the applicants. a. Casual Workers shoild.be restricted..&3.iD 

We entirely agree with the submission of the learned counsel 

for therespondents. The interim order as passed on 30.10.1996 

is accrdigly modified. List this case for hearing on 24. 12. 1996. 

A copy of the order be handed over to the ledJ 

counsel for the parties. 

- 	I t 	- 	 - - 	• 	* I- 	 - - .1 

D.Purkayastha ) 	. 	 ( IcD.Saha ) 
Member (J) 	 Member (A) 

5./ 24.12,96. 	On the request maci.e on behalf of Shri Lalit X<ishore, 
- 

counsel for the resporscients, the case is acijoirned 

to 72-.97 for hearing. - 	 * 

- 

S 	 • 	* 

	

Saha) 	 : 	 (v.N. Nehrotra) 

	

Mber (A) 	 vice-chairman 

LjSt on 11.0.197 for heari.\l
5 

- 	v ice _haiflTlafl 

4: 

 



S 	 OA-432/96 	 I  

7/11.0L97 	List on,30.06197.'for hearing.ç. 

1. 
, 7 	 (v i. ie 	ra ) 

yc 1.'11I 	. 	 vice-ha•jrman 

L 	 ..:. 

8/30.06.97 

List on 21.08.1.997 for-, hearing witt hp- 

name of the counsel for the responuers. 

(v.I.jiehotra) 
Y i 	- (.ha irma n 

S 	 - 	 • 	 - 	 S 

List dn. 21 .10 .97 for hearing. 	S 	 S  

S 

V. .Mehrotra 
) S - 	- . 	 Vice-Chairman 

10., 21.10.97. 	List -  it on .30.12.97 for hearj. 	
S 

/CBS/ 	. 	 . 	(V N. Meh rot r) 
S 	 S 	 vice-chajan 

S 

- 	 S 

	

30.12.97 	
List on 24.2,98 for haring, 

CM
S 	

S 	
S 

12/24. 2. i998 

MIS. 

(U.N. 11etirotra 
Vice-Chairman 

List on .13. 5.1998 for,  hearing. 

( L.R.x.Prasad ) 	/ 	( V.N.Mehrotra ) 
Member (A) 	 - 	

S  VjceChajrman 
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31¼ 

1343.5. 8 	Adjoured.for hearing to 3.8.9 	- '-.-- 
3..' 

L.R.K. Frasad I 	( V.N. Mehrotra ) 
1rnber (A) 	- 	. Vjce—Chaman 

-b 	- 

14/3 .8 

SKS 

.- - 

	

, 8 	List on 27th of October, 1998 for 1 earing. 

( L.R.K. Prasad ) 	( V.L rotra ) 

	

- 	 - -. kmb'er (A') - - 	- Vice—G1iairnan - 

List on 7th of JanT1ary, 1999 for 

hearing. 

thkshman Jha ) 	 ( L.R.K. iPrasad ) 
1mber (J) 	 Member (A) 

- 16/7.1.99 	List iton14.4,99 forearing. 

- (4LxMAN--JHk) 	 " 	'-(L.R.K.PRASAD) 
MEMBEft(J) 	 MEMBER (A) 

16./. 5.4.99. 	List it on 4.6.99 for hearing as prayed for. 

(LAKS4MAN'JHI'A) .. 	 (L.R1T3D) 

- 	 lV1BLR (J) 	 - 	. 	- MEJIBER (A) 

.: 

15/27 

4-.- 



4 	 .. 

17/4.6.1999 	List it for hearirç on 29.7.1999, 

Laksn' 	Jha ) 	 . ( L. R. K. 

	

14PS, 	 I'1ernber (J) 	.. 	 Member (A) 

18 

29.7.99 

	

CM 	 For want of time, hearjngjs 

adjourned to 28.999 

(L.P.K.Prsad) 	 (S.Narayan) 
Member(A) 	 Vj-Chsjrman 

-. 	- 	 •.. 

	

•• 19/2819,19 	None for the pate. 

List it for hearing on 19.11.1999 

. 4 

	

AKJ 	 (ia.JHA) 	 " (LR.K 	T.7 MFMBER(J) 12EMBER(A) 

20./19.11.9. 

List it on 18.1.2000 for hearing. 

/CBS/ 	(L. HA) 	 (L.R.K. PRASAD) 

	

I1MBR (3) 	 fE11I3LR (A) 

21/18.01.2000 For want of time, theJQ 	is adjourned 

)10 o.03 .2000. . 

y Ininguiana) 	 (S.Narayan) 
. Member() 	 Vjce_Chajja 

22./10.3.2000 

For want of time, list for hearing 
on 24.4.2000. 

Member (A) (s. Naran) 
vice-Chalrman 

MAA 
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O - 432/96 

23./ 24.4.2000. 

For want of time, hearing is adjourned to 1.6.2000. 

/c8S/ 	(L.R.K. PRJ ) 	 (s. NrRAYAN) 
II1BER (R) 	 VICE-CHAIRIIAN 

24/01.06,2000 ; 'None for the pa1ti4. 

'cie get a n imp ress ion t hat the applicants 

are not keen to pursue the matter. 1nce, this OA is 

dismissed for default, 	 , 

SKJ (L..Krasad)/M(A) 	 .S.Na yan)/V.C. 

N 


